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ORDER

Ld. Liquidator sought leave to withdraw the C.A. (iB) No.
117/KB/2018 . Leave is granted. C.A. (IB) No. 117/KB/2018 is
disposed of as withdrawn.

C.A. (IB) No. 118/KB/2018 has been filed by the Ld.
Liquidator to sell the assets of the company in liquidation
which has been under consideration by the Hon’ble High
Court of Judicature at Bombay, (vide order dated
09/07/2013 in Appeal (L) No. 199/2013) in which an order
“restraining the corporate debtor company in any manner
selling, transferring, alienating or encumbering its right title
or interest in respect of its properties otherwise than in due
course of business”is found in force.

Ld. Liquidator sought leave to approach the Hon'ble
Bombay High Court in order to see that the order of injunction
is to be vacated so as to proceed with the sale of assets

without any further delay. Leave is granted. Ld. Liquidator




may approach the Hon’'ble Bombay High Court for enabling
her to obtain appropriate order.

C.A. (IB) No. 118/KB/2018 is disposed of in terms of the
above.

List it on 16/04/2018.

Sd

(Jinan KR.)
Member (J)




